
(Under Regulation 6 of the

FOR THE ATTENTION

FORM A
Punlrc ANNouNcnMrNr

Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 20 16)

OF THB CREDITORS OF SHRIRAM LAND DEVELOPMENT INDIA
PRIVATE LIMITED

1 Nanre of Ciorporate Debtor SHRIRAM LAND DEVELOPMENT INDIA
PRTVATE LIMITED

2. Date of Incorporation of Corporate Debtor 251r' Nlarch 2003
Authority under which Corporate Debtor is

Incorporated / registered
ROC-Chennai

4. Corporate Identity No. / Linrited Liabilitl
Identiflcation No. of Corporate Debtor

u,l520l TN2003PTC050568

5. ,\ddress of the Registered Offlce and Principal Oflice
1i1'an1 )of Corllorate Debtor

Registered Office: No.l, Club House Road, Chennai -
600 002.
Corporate Ollicc: 33-34, l&2. 8'r' N,lain Road. ,l'r' Cross.
Sadashivnasar. Berrgaluru - 560080

6 Insolvency Conrntencen.rort Date in respect of
Colporate Debtor

20'r' Scptenrber 2019

7. E,stinrated Date of CIostLre of Insolvencv Resolutiorr
Process

18il' lvlarch 2020

8. Nanre and Registration Nurlber of the Insolr,'enc1,
Prot'essional acting as Jnterirn Rcsolution Proltssiotral

Name: KRISHNASAMY VASUDEVAN
Registration Number: IBBI/IPA-001 /IP-
P00l 5s/20t 7-18t10324

9. ,Addless and e-urail of the Interirl Resolutiorr
Professional, as registered with the Board

.\cldress: 17Bl7B. Ivfaruthi Nagar. Flasthinapuranr.
Chronrepet. Chennai - 600 064
Ernril: :

10. Addrcss and e-rnail to be used for correspondence
u,ith the Interint ResoIution PlofessionaI

Adclress: No. B7. B Wing, 6t1' Floor. Gentilri Parsn
Manere. 602 Anna Salai, Nungantbakham. Chennai 600
006
F,nrail:..:,.. :,: r.r

ll L.ast datc fbl Sr-rbrrrissiorr ot'clainrs 4'r' October 20 l9
12. C-lasses of creditors. if any. Lrnder clause (b) of sub-

sectiou (6,\) ofsection 21, ascertaincd b1,the interinr
resolution prof-essional

a. Land Buvers

13. Nanres of Insolvenc,v Plof'essionals identified to act as

Authorised Representative of creditors in a class

i1-hree rraures for cach class)

| . N4r. Ramana KLular - IBBIiiPA-0Ol /lP-
P00657/201 7-20 I 8i I I l.+0

2. N4r. Madhu Desiltan - IBBIi IP.A-00 I ,lP-

l)00579/t0 l 7-20 1 8r1 l02 l

l. \ls. B. Mel<ala IBBIITP,A-00211P-N00675,,2018-
l0l 9,'I 1,1 l6

I ,+. (a) Relevant I-ctrms and
(b) Details of authorized representatives

are available at:

a ) httpl-r bb lggllJrrte
hr lrttps: rvrvi,r.it.bi.gov.irr ips-register vieu-itt
Details are also available at tlre address merrtioned
against I 0 above.

2.

L Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a Corporate
Insolvency Resolution Process of the SHRIRAM LAND DEVELOPMENT INDIA PRIYATE LIMITBD
on 20th September 2019.
The creditors of SHRIRAM LAN DEVELOPMENT INDIA PRMTE LIMITED, are hereby called upon
to submit their claims with proof on or before 4th october 20I9 to the Interim Resolution profeisional at the
address nrentioned against entr1, No. I 0.

3.. The financial creditors shall subntit their clainrs rvith proof bl,electronic) subnrit the claims with proof in person, b-v post or by electr.oriic nreans.

'1. The subrnissior.r of proof of clainrs is to be rnade in accorclance rvith
Ba,kruptcy, Board of India (lnsolvcncy Resolution proccss lbr Corporate

5. Subnrission of.talse or rrisleadirrg ploofi of clairr shallattract penalties

Date: 23.09.2019
Place: Chennai

Regn. No.
lBBl/rPA-001/ -

lP-P001ss/

means only. All other creditors may

Chapter IV of the Insolvency and
Persons) Regulations, 20 I 6..M

KRISH NASAMY VAST] DEVAN
Interim Resolution Professional,

I/IPA-o0t /Ip-p001 55/201 7-t 8/1 0324

2017-LB/10324

RELEVANT PARTICT]LARS


